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Borokr SEcurrry FOrRcE RuLes, 1969
ETC,

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): Sir,
on behalf of Shri Vidya Charan
Shukla, I beg to lay on the Table:

(1) A copy of the Border Security
Force Rules, 1969, published in
Notification No. S.0. 2336 1n
Gazette of India dated the 13th
June, 1969, under sub-section
(3) of section (4) of the Border
Security Forces Act, 1968. [Pla-
ced in Library, See No. LT-
1826/69]

A copy of Order Jated the 22nd
July, 1969 published in Notifi-
cation No. S.0. 3028 in Ga-
zette of India dated the 23rd
July, 1969, under sub-section (3)
of section 139 of the Border Se-
curity Forces Act, 1968. [Placed
in Library. See No. LT-1827/69]

(3) A copy of the Annual Report
(Hindi and English versions)
of the Central Vigilance Com-
mission for the year 1968-69.

(2

-

(4) Memorandum explaining the
reasong for non-acceptance by
Government of the Commis-
sion’s advice in certain cases
mentioned in the above report.
[Placed in Library. See No.
LT-IBZSIGQ]

CorToN TeExTiLEs (CoNTROL) THIRD
AMENDMENT ORDER, 1969
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[Placed in Library. See No. LT-
18291691

12.47 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
tie following message received from
the Secretary. of Rajya Sabha:—

“In accordance with the provisions
of rule 115 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directeq to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 22nd August, 1969, agreed to
the following amendments made by
the Lok Sabha at its sitting held on
the 16th May, 1969, in the Indian
Penal Code (Amendment) Bill,
1967: —

Enacting Formulg
1. That at page 1, line 1,—

for “Eighteenth” substitute
“Twentieth”

Clause 1
2. That at page 1, line 4,—
for *“1967” substitute *“1969”.

Clause 2

3. That at page 3,—
(i) after line 21, insert—
‘(b) in section 108,—

(1) after the words “who
within or without such
limits,”, the brackets and
figure “(i)” shall be in-
serted;

(2) after clause (c), the
following shall be insert-
ed, namely: —

“(ii) makes, produces, pub-
lishes or keeps for sale



